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- 4.10.2007
Mr. J.C. Singhvi, Advocate, Céunsel for applicant. o
Mr. M. Prajapat, Advoéate,wha}'diag brief of

Mr. Ravi Bhansali, Advocate, Counsel for respondents No. 1 to|3.
None present for respondents qu‘_‘%”'aﬁg 3.

Heard learned counsel for both the parties.

Leamed counsel for app!icant-.states' that he has |peen
supplied with a photo stat copy of order dated 23.7.2007
accordingly applicant is denied compassionate appointent.

- If so, this order.gives 'fresh cause of action’,

: . Without entering into the merit of the present O.A)
same is rejected as infructuous without prejudicing the right
- the applicant to challenge the present order dated 21.7,2007 ¢
the grounds available to him ignoring dismissal of present O.A.
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